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THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): The question

"That the Bill to repeal the Sugarcane Control (Additional Powers) Act,
1962, be taken into consideration."

The motion was adopted

THE VICE-CHAIRMAN  (SHRI ADHIK SHIRODKAR) : We shall now
take up clause-by-clause consideration of the Bill.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
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The question was put and the motion was adopted

STATEMENT BY MINISTER

Increase in Prices of Certain Petroleum Products
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PRIRT arelt T WR®R 7 8 i 7 fan ¥ 1, Otherwise a piecemeal discussion will
not work. It is an attempt to take the wind out of the people's discontent.
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THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Let the hon.
Minister make his statement.

SHRI JIBON ROY: Sir, if the hon. Minister has brought the
Statement to withdraw the price increase, then it is all right. If it is not for
withdrawal, we do not want any statement. We want a statement only on
withdrawal; not on anything else.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): You have made
your point.

SHRI R. MARGABANDU: Sir, we can have a structured debate on
this.

SHRI DIPANKAR MUKHERJEE (West Bengal): Sir, we want a full
discussion on it. (Interruptions) They are making a mockery of the people's
plight.

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI RAM
NAlI<[.): | thought they would have some points to argue.

Y SiteH I : 19 H fSAHI 4 1 811 2 Y ST WS | HUAT &H 8l
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THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Let him make
his statement.

SHRI JIBON ROY: No statement is required. (Interruptions)

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please take
your seat. If the hon. Members desire a structured debate, as Mr.
Margabandhu has said, please give notice. 1 am confident the hon. Chairman
will consider it.
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SHRI JIBON ROY: No statement is required.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): This has been
agreed to in the Business Advisory Committee. | cannot depart from it. Mr.
Ram Naik to maice the statement now.

oY aTasfa Rt (e gIen) : SUGETEHY HEISY, Wa-d § qedgf| $
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...(EF).....

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please take
your seat. Allow the hon. Minister to make his statement.

SHRI RAM NAIK: Sir, the hon. Members would be aware of the
steep increase in the prices of crude oil that were being witnessed for the last
one year. International prices of crude oil...

DR. BIPLAB DASGUPTA (West Bengal): Kindly yield for a minute.
Sir, 1 am just on a typical point. It is a long statement. What | am suggesting
is... (Interruptions) Please allow me to have my say.

SHRI JIBON ROY: This is a thesis on how to rob the people.
IqHITEIE RIS, I8 AN 2 3R g8 W R M 2 | .. (SHaegm)....

it iR JEoil: W, AN RIURE | .. (JGEH). .

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please take
your seat. When | am on my legs, please sit down. It is not for the first time
that this House has seen a comparatively long statement. For Dr. Biplab
Dasgupta, this is not a novelty. He is fond of thesis and the statement of
seven pages is a child's play for him. So, please, let him continue. We will
hear him. You have got reservations that the people are disturbed by the price
increase. We will consider that. Let the Statement be completed without any
interruption. | will be grateful to you.

SHRI SURESH A. KESWANI (Maharashtra) : Sir, this statement is
based on information which is factually incorrect.
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SHRI M. VENKAIAH NAIDU (Karnataka): Sir, how can they make
comments without the Statement having been read out? How can he make
such a comment without going through the statement?

SHRI SURESH A. KESWANI: They have circulated it.
(Interruptions)...

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Kindly take
your seat. Take your seat. Unless the statement is made, you cannot make
any good point or bad point or otherwise. It will be only after the statement is
read out. Please don't interrupt. Otherwise, nothing will go on record.

oft I TSP < TF 97 2 & VA FT 917§ | B SMYBT SO | 3T Y& <
3! 4T e T | | have already given an addenda which | will read.

SHRI RAM NAIK: Mr. Vice-Chairman, Sir, hon. Members would be
aware of the steep increase in the prices of crude oil that were being
witnessed for the last one year. International prices of crude oil which were
around Rs.3,210 per tonne in February, 1999 rose to around Rs. 7,906 per
tonne in March, 2000, an increase of over 146 per cent. Consequently, the oil
import bill has also increased and is estimated to go up from Rs.27,000 crore
in 1998-99 to around Rs.57,000 crore in 1999-2000.

Based on a decision taken during the Government led by Shri P.V.
Narasimha Rao, an Expert Technical Group (ETG) was appointed on 25th
June, 1996 to make recommendations on reforms in the hydrocarbon sector.
The ETG submitted its two reports while the Government led by Shri H.D.
Deve Gowda was in power. The second report of ETG was accepted by the
Government led by Shri I.K. Gujarai on 20th November, 1997, when it was
decided to dismantle the Administered Pricing Mechanism (APM) in a phased
manner and to switch over to full deregulation by the end of Meirch, 2002. The
following decisions were taken:-

2467. That subsidy on kerosene oil for public distribution
system would be brought down to 33.33 per cent of the
import parity price by the year 2001-02.

2468. That subsidy on LPG (packed-domestic) would be
brought down to 15 per cent during the year 2000-01.

267



[17 April, 2000] RAJYA SABHA

2467. The selling prices of motor spirit and aviation
turbine fuel would be moved towards import parity; and

2468.That price of diesei would continue to be moved in line with
international prices as per the earlier Cabinet decision dated
1st September, 1997.

Honourable Members would be aware that the Oil Pool Account is
balanced by cross subsidisation of PDS kerosene and LPG (packed-domestic)
prices from revenues earned through MS and ATF. Prices of diesei are
required to be at import parity and are Oil Pool Account neutral. The steep
mcrease in international crude prices has increased the differential between
the import parity prices and the prices of the subsidised products thus placing
a great burden on the deficit in the Oil Pool Account.

The annual subsidy in the preceding year, that is, in 1999-2000 for
PDS kerosene at the pre-revised prices was expected to be approximately
Rs.8,100 crore and for LPG approximately Rs.4,700 crore. At March, 2000,
prices this deficit would have been considedrably larger and would have
reached the order of Rs.11,000 crore for PDS kerosene and Rs.7,000 crore for
LPG for 2000-01. This level of deficit in the Qil Pool Account cannot be
sustained since there would be no money with the oil companies either to
import and process crude oil and market products.

The basic price of PDS kerosene has remained unchanged since 25th
July, 1991. The differential between prices of diesei and PDS kerosene has
been widening continuously over the last two decades. The difference
between the price of diesei and PDS kerosene was only one paise in 1975; 66
paise in 1980; Rs.1.19 in 1985; Rs,2.09 in 1990 and Rs.3.72 in the year 1995.
Earlier Governments spoke of reduction of subsidy and market mechanisms,
but made hardly any attempt to increase the prices of PDS kerosene. As on
22nd March, 2000, the difference between diesei and PDS kerosene retail
price in Delhi was Rs. 11.37. When we look at our neighbouring countries,
the differential is Rs.3.61 per litre in Sri Lanka and Rs. 1.30 per litre in
Pakistan. In Bangladesh, diesei and kerosene are priced at the same level.

This differential in prices is also contributing significantly to
adulteration and black-marketing. In a study carried out by Tata Economic
Consultancy Services during the year 1994, it revealed that around 30% of
PDS kerosene was being diverted towards other uses including
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black-marketing and adulteration of diesel. Since the price differential has
widened manifold, it can only be inferred that such diversion would be of a
much higher order at present. In my interactions with the public, media and
also discussion on various fora, | have been speaking of the need for raising
the prices of PDS kerosene and other products in tune with the realities of the
market. There has also been broad consensus on this issue in the meetings of
Petroleum Ministry Consultative Committee and Ministers of Food and Civil
Supplies of various States.

Taking into account the international prices, the prevailing subsidy
level, the differential between diesel and PDS kerosene prices and the prices
of kerosene in the neighbouring countries and in conformity with
implementation of the decision taken by the Gujral Government on 20th
November, 1997 for the dismantling of the administered price mechanism, the
Government decided to increase the ex-storage point price of PDS kerosene
from Rs.2.00 per litre to Rs.4.50 per litre with effect from midnight of 22nd -23
rd March, 2000.

LPG (Packed-Domestic) is a common fuel not only for the middle
class and the urban housewives but indeed for all sections of the people. We
have decided that the waiting list for LPG (Packed-Domestic) aspirants be
cleared by 31st December, 2000. It means a sanction of around one crore
additional LPG (Packed-Domestic) cormections. At March, 2000 level of
prices of LPG, each cylinder sold by the oil companies had a subsidy of Rs.
162 per cylinder. The subsidy is partly paid from the Oil Pool Account and to
some extent absorbed by the oil companies. If we have to ensure that LPG
(Packed-Domestic) reaches every household, we have to make the selling
prices realistic to ensure that the oil companies do not suffer huge losses in
providing LPG (Packed-Domestic) connections. | realize that it is not possible
for the ordinary housewife to bear the burden of the total removal of subsidy
at one go. In order to provide a balance between reduction of subsidy and
burden on the housewives, the Government decided to increase the ex-storage
point price of LPG (Packed-Domestic) cylinder by Rs.30 per cylinder with effect
from midnight of 22nd -23rd March, 2000.

As | mentioned earlier, ATF price cross-subsidises LPG (Packed-
Domestic) and PDS kerosene. However, with the increase in the international
prices of products, ATF, as on 22nd March, 2000, was being priced at Rs.
1.06 less than its import parity price. It was, therefore, decided
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to increase the price of ATF also at the ex-storage point level by Rs.2.00 per
litre with effect from midnight of 22nd-23rd March, 2000.

The increases in the prices that | have just now mentioned would
bring to the oil pool Rs.3,440 crore per annum from PDS kerosene, Rs. 1,660
crore per annum from LPG (Packed-Domestic) and Rs.320 crore per annum
from ATF.

As per the Cabinet decision of September 1, 1997, selling price of
diesel is required to be fixed on the principle of import parity. The retail prices
of diesel in the country are already high. Considering the current level of
prices of diesel and also because of abnormally high differential between the
selling prices of diesel and PDS kerosene, it has been decided not to increase
the diesel prices for the present. This has been done to protect the interest of
diesel consumers which, inter alia, include farmers and passengers, goods
transport, etc. MS is currently priced higher than its import parity price to cross
subsidise PDS kerosene and LPG (Packed-Domestic). As per the Cabinet
decision of November, 1997, selling price of petrol is to be moved towards
import parity. For the present, selling price of MS is not being touched.

The recent OPEC decision to increase their oil production by 1.45
million barrels per day (exlcuding increase by Iran) has resulted in some
decline in oil prices in the international market, which has to be viewed
against the backdrop of the OPEC statement to review its decision by June,
2000. However, the large deficits which have already accumulated in the Oil
Pool Account will have to be tackled only through price adjustments.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): 1 have got some
names. Let me finish those names. Mr. Santosh Bagrodia.

SHRI SANTOSH BAGRODIA (Rajasthan): Sir, | would like to seek
some clarifications. At page 2 of the statement, it has been stated by the
Minister that the selling prices of Motor Spirit and Aviation Turbine Fuel would
be moved towards import parity. Does | take it that there is a reduction because
these prices are fluctuating quite a lot in the international market? If there is a
reduction, can we get an assurance from the hon. Minister that the prices will
be reduced on the same parity immediately or with a time limit? The next point
which has been raised immediately after that is, the price of diesel would
continue to be moved in line with international prices as per the
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earlier Cabinet decision dated Ist September, 1997. Does it mean that there
will be no subsidy on diesel from now onwards?

It has been stated at page four of the statement that this differential
in prices is also contributing significantly to adulteration and black-marketing.
This point is not clear to us. How is it contributing to aduleration and black-
marketing because the reasons for adulteration are entirely different? The last
point is at page 5 of the statement where the PDS kerosene price has been
more than doubled. | wonder whether the hon. Minister will consider that
though, as per the international prices, he has probably increased it to the
same level, that was applicable to diesel and petrol and not to kerosene. It
will be a great help to the poor people of the country if this price is reduced to
Rs. Three or so. | cannot understand one point. On 22nd March or 23rd
March, 2000, this increase has been introduced. The Parliament was in
session before that. The second phase of the Budget Session has begun
today. Why was it delayed till there was a recess of the Parliament? Why did
you not take the Parliament into confidence before effecting this type of
increase? Thank you.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Mr. Minister, |
believe, you will prefer to hear all and then answer together. That will be
better. We will have to extend the time of our sitting. Keeping that in mind, |
request all of you to be very brief Shri R. Margabandu.

SHRI R. MARGABANDU (Tamil Nadu): Sir, the main reason for
cutting the subsidy and increasing the prices has been stated at page four of
the statement. It has been stated that this differential in prices is also
contributing significantly to adulteration and black marketing. So, due to these
factors, the differential in prices has increased manifold. If it is true, it shows
that the Government has not been able to control adulteration and black
marketing. Effective action should be taken to control adulteration and black
marketing. But, the Government, instead of controlling it, is burdening the poor
people by increasing the prices of kerosene and LPG. These items are
consumed by the common people whereas adulteration and black marketing
is resorted to by a few people who indulge in these illegal activities. Instead of
controlling the few people” you are adding so much burden on the common
people. And you also said that in 1997, those decisions were taken. On 24th
February, the Budget was presented. On the 17th April, the Session is
convened again. But in the mid-night of 22nd
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March or 23rd March, you had increased it suddenly! It badly affects the
common man. You should have taken that into consideration. | strongly say
that this Government will become unpopular if it imposes so much burden on
the common man. It will only bring unpopularity to the Government. Bearing
that aspect in mind, | appeal to the Government to see that the price should be
reduced.

SHRI VAYALAR RAVI (Kerala) : Sir, the hon. Minister was
enthusiastically justifying the decrease in the subsidy on kerosene oil and the
increase in the kerosene and oil prices. He was very categorical, but he was
feeling guilty while making the statement. He wants to put the blame on the
previous Government. If you refer to the first page, you will find an apologetic
tone. At least, 1 could see that tone, and 1 hope, | can take advantage of the
apologetic tone and request him to reconsider whatever he is very aggressively
propagating, that by 2002 the entire subsidy will be eliminated. | think, that
approach may not be helpful to the poor people who are really concerned.

You also said in the first paragraph that the international prices of
crude oil were around Rs.3,210/- per tonne. | agree; that is correct. But if you
calculate the whole thing by taking into account the total quantity of all the
petroleum products produced in India, | believe that in respect of kerosene
price, the approach followed by you is unrealistic. He has increased the petrol
price, he has increased the diesel price, and he has increased the prices of
other items, whatever they are, but if you take all those things in totality, the
price of kerosene cannot be increased to that extent. That can be reduced. |
want that kind of approach should be followed in that case; that kind of
method should be applied in that case. Sir, the hon. Minister has made an
elaborate statement. He has said that the only thing he has to explain to the
House is that 2002 would be the cut-off date for taking away the subsidy on
kerosene and the LPG. Secondly, will he consider his decision again? Sir, you
would see that one of the excuses that has been given is~the hon. Minister
made a statement, and some people and the media also wrote~that it is used
for contaminating or mixing diesel and petrol. It is only seven per cent; | am not
denying that. There may be a little pilferage or a little leakage in kerosene.
That is only seven per cent. Sir, | had visited the rural areas in West Bengal. |
could see that a lot of kerosene is used by the people. Sir, you know the RJD
party. Their election symbol is a lantern, a kerosene lantern. Why has it
chosen that symbol? It has chosen because
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5P.M.

kerosene is used in every house, it is not because that Laloo Yadav does not
know about electricity, but he knows that this is the thing which the people
understand so easily. Even though he is in jail, there also he is using a
lantern. You know that. Sir. Please see the utility of kerosene. The people,
particularly the poor people, in the country, are using it. Bombay is a big city.
...(Interruptions)...

SHRI S.S. AHLUWALIA (Bihar): Sir, he said, "Although he is in jail,
there also he is using the lantern." Sir, he should not be allowed to use those
words.

SHRI VAYALAR RAVI: Sir, it is only a joke in a lighter way.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): We shall go
into the party symbols like palms etc. afterwards. We shall stick to the
subject.

SHRI VAYALAR RAVI: Sir, | withdraw that comment. | withdraw that. |
only wanted to show the importance of kerosene. | only wanted to show the
importance of kerosene that is being used by the poor people. My intention
was to show its importance. | am very sorry.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): It was a
figurative use.

SHRI VAYALAR RAVI: Everybody knows the importance of
kerosene. | only wanted to show the importance of kerosene which is used by
the common people. That was my only intention. In that respect, | want to tell
that even in the rural areas of Bombay-the hon. Minister may not be knowing
it—it is commonly used. | make an appeal to you, and | seek a clarification
whether you will retreat fi-om your earlier statement. | don't want you to roll back
the prices. Will you consider that 2002 shall not be a sacramental date for you
to cut off the subsidy on kerosene, as it concerns the poor people, the common
people and the people belonging to the middle class? In Delhi, in every house
it is used. The damand for cooking gas is very heavy. In that respect, | would
like to know whether you will consider this or not. The increase in the price
has come as a lightning on the people. All of a sudden, you just increased the
price by 50 - 60 - 100 per cent. Such an increase is a heavy burden on the
people. Considering these facts,
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especially, keeping the hike in the price of kerosene in mind, will the hon.
Minister reconsider his decision? In the first page of the statement, you said, 'l
am only following in the footsteps of Mr. Deve Gowda and Mr. Gujaral.'
Please, don't follow in their footsteps, but you take some steps which are pro-
poor. Thank you.

SHRI DIPANKAR MUKHERJEE (West Bengal): Sir, the tragedy is
that decisions in regard to the issues which affect the maximum number of
people in this country are taken at a time when the Parliament is not in
session. | am not questioning the intention of anybody. This has been the part
and parcel of what we call democracy. Last year, we discussed an issue on
the 29th of October, 1999. At that time also, the diesel price was hiked when
the Parliament was not in session. And when the Parliament is in session, we
have an eight-page statement. Sir, you rightly pointed out that we have only 2-
3 minutes. There is an eight-page statement which involves eighty crore
people, especially, the poorer people. So, | will put two or three questions. He
will answer some questions, and he may not answer some of the questions.
A?TeT " A(Ix\ Arf i And things will be over. But, still, if you will permit me, | will
try to question each and every statement that has been given here. It really
requires a lot of study. We require a serious discussion in this House, not only
on this price rise issue, but also on the petroleum issue.

What is the major point? One is import parity. | understand that
because of this, the price has increased. Another point is regarding the QOil
Pool Account. | will not go into any debate. One thing 1 wanted to know is
why he wanted to address that question before 22nd of March. Well,
everyone knows it. 1 was only thanking Mr. Ramachandra Reddy, the Telugu
Desam Leader, that he had civic elections there. At least, up to 22nd March,
we were saved from this price hike. Everyone knows it. It is a well-known fact.
Okay, that is all right. Now, even after the elections, if you still oppose it, then,
| think that the real friend of the poor is not my friend.

THE. VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Don't depart
from your subject.

SHRI DIPANKAR MUKHERJEE; | am departing, Sir. Otherwise, 1
would have put my point in this fashion that it is because of elections in
Andhra Pradesh that the decision was taken after the Parliament session was
over. Is it a fact? If it is not, then, let it be explained.
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| now come to the Petroluem Sector. It was decided in 1997 when
the price of crude oil was 18 dollars. And, 1 think, during September, 1999, it
had come down to 11 dollars. Import parity is another thing. | don't understand
it; so, | am leaving it. From 18 dollars the price came down to 11 dollars. How
did you manage your Oil Industry Pool Account when the price had come down
from 18 dollars to 11 dollars? Import parity means that your Oil Industry Pool
Account should have been managed in such a manner that when the import
price had come down to 11 dollars, you should have some account, some
surplus to take care of this. Now, | will put a question. What was the decision
taken in 19977 Even if the price was 18 dollars or 11 dollars, | would have
followed it irrespective of the fact whether the poor people of this country can
afford it or not. Do you still think that your's is a welfare state? Or, is it that this
country is being run like a business company? Is it your policy? Can you say
that? | have a very high regard for Mr. Ram Naik. He is a people’'s man. Can
he talk as if he is an Accountant in a Company? Well, a decision was taken in
1997. The decision was taken two years back. Well, | don't know. It has now
been increased to 30 per cent saying,' | had to increase." What about the
Industrial Pool Account? Now, | will put a question. | don't have the newspaper
now. | have some information for you. Sir. If you are so much bothered about
the Industrial Pool Account, kindly confirm whether it is correct or not. There is
deficit in the Industrial Pool Account, My question to the Government is: Is it a
fact or not? | have a lot of reliance on the Minister. Does this Reliance
Petroleum Limited Company, this 27 million tonnes plant, have a Central
Sales Exemption of 4 per cent? If there is sales tax exemption of 4 per cent,
then, the national oil companies will have to pay that tax while buying their
product. My information is this. Would the Minister kindly confirm or rebut that
OCC and the Government have accorded, in principle, approval to a proposal
that one-third of the CST, Central Sales-Tax, shall be borne by the stand-
alone refinery, one-third of the CST shall be passed on to the customers by
way of surcharge by the State Governments and remaining one-third of the CST
shall be passed on to the all-India customers? Now, on this one-third of the
CST the Reliance has got exemption. Two-thirds of the CST shall be made by
the natioanal oil companies to the RPL. They have to pay two-thirds. On this
two-thirds, they will make the CST claim through the Oil Pool Account. Is it
correct? Will the national oil companies be reimbursed the two-thirds of the
CST by the Oil Pool Account? If that is the case, how much is the amount?
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If it is not true, 1 will stand corrected.

Regarding this Oil Pool Account problem, who is affected by this Oil
Pool Account? | understand it is the public sector oil companies. They cannot
buy. They don't have the money. Their liquidity position is bad. This question
was raised on 29th October also. | didn't get a reply. Still | am asking this. You
had a problem in the Qil Pool Account, whatever you say. Did you force these
national oil companies, the 10C, the ONGC and the Gas Authority of India
Ltd., in February, 1999--this question was raised here, but | have not got a
reply so far- to pay the Government an amount of Rs.5,000 crores? This is for
cross-holding equity shares among themselves. The Government shares
were sold to the ONGC and the money went to Mr. Yashwant Sinha's deficit
Budget, not to the oil companies. As regards the cross-holding shares of the
oil companies, they have to sell the shares to each other. An amount of
Rs.5,000 crores from these national oil companies has gone to the
Consolidated Fund of India, not to the oil sector. When you had such a
deficit....

SHRI S.S. AHLUWALIA: It is disinvestment.

SHRI DIPANKAR MUKHERJEE: No, it is not disinvestment. It is
equity swapping. It is not a private fellow. It is a Government of India
company. The IOC buys the shares from the ONGC. The ONGC buys the
shares fi"om the IOC. (Interruptions)...POVJGT sector is your sector. Sir. | am
talking about the poor man's sector. The amount involved is Rs.5,000 crores.
Why was it done? Where is this money? Why should a poor man pay for it?
Was it all this that you were talking about the oil pool deficit?

SHRI S.S. AHLUWALIA: This question doesn't arise. Where did the
money come from?

SHRI DIPANKAR MUKHERJEE: It came from the Government of
India.

SHRI S.S. AHLUWALIA: It went to the Government of India.

SHRI DIPANKAR MUKHERJEE: If you have a deficit, why do you
charge? When the oil companies have a deficit of Rs.5,000 crores..
..(Interruptions)...

SHRI NARENDRA MOHAN (Uttar Pradesh): It has not been done by
this Government. (Interruptions)... We know full well how the Qil Pool
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Account money has been used earlier. (Interruptions)... We know how it has
been used to finance the deficit Budget. (Interruptions).... Why are you
blaming this Government for all this? (Interruptions)...

SHRI DIPANKAR MUKHERJEE:Let him answer. (Interruptions)...

SHRI NARENDRA MOHAN: 1 think you know it full well, Mr.
Dipankar. (Interruptions)....

SHRI RAJU PARMAR (Guijarat): You convince the people.
(Interruptions)...

SHRI NARENDRA MOHAN: It was the Congress Government and the
Gujral Government which misused it and they used that money for other
purposes. (Interruptions)...

SHRI DIPANKAR MUKHERJEE: Which one? This amount of
Rs.5,000 crores? (Interruptions)...

SHRI NARENDRA MOHAN: It was not done by this Government.
This Government is trying to structure the economy. (Interruptions)....

SHRI NILOTPAL BASU (West Bengal): Sir, we are on a different
point. (Interruptions)... This is too much. (Interruptions)... There is the
Petroleum Minister. We can't allow this unauthorised proliferation of
Petroleum Ministers. We know that this question hurts them. (Interruptions)...

SHRI NARENDRA MOHAN: It is not a question of hurting us. 1 say
we are not misusing the funds. The funds were misused in the past by
different Governments. (Interruptions)... You can't blame this Government for
all the misuse. (Interruptions)...

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please, order.
(Interruptions)... Please. (Interruptions)...

SHRI NARENDRA MOHAN: You can't blame this Government for
any misuse of funds. It was done by the earlier Governments.
(Interruptions)...

SHRI NILOTPAL BASU: We are contesting the logic given in the
statement by the Minister. (Interruptions)...
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SHRI NARENDRA MOHAN: The Minister will give the reply.
(Interruptions)... 1 am not speaking on behalf of the Minister. (Interruptions)...

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please take
your seat. (Interruptions)...

SHRI NARENDRA MOHAN: You cannot blame this Government for
what was done in 1992 or 1997. (Interruptions)...

SHRI DIPANKAR MUKHERJEE: No, Sir. (Interruptions)...

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): You don't like
this interruption.

SHRI DIPANKAR MUKHERJEE: 1 like it. Otherwise, | will not have a
coverage. At least, because of these interventions | will have some coverage
in the Press. That is all right.

My point was that an amount of Rs.5,000 crores was with these
companies. How much dividend are these companies paying to the
Government? They are paying Rs. 1,700 crores. The Railway Minister could
defer the payment of dividend so that the fares are not increased. Why can't
you do it? It was only because you don't have an election within one year in
Maharashtra. Why can't you defer the payment of dividend by the oil
companies? Some money will be there. Save it for one year. What about the
Oil Industry Development Act? Shri Ahluwalia was also speaking about it
when he was sitting on this side. He has heard. That time you were here and
Mr. Satish Aggarwal was speaking from there. He was charging Prime
Minister Shri Deve Gowda on his face. The Oil Industrial Development
Account, Rs. 32,000 crores.. (Interruptions)

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Mr.
Mukherjee.

SHRI DIPANKAR MUKHERJEE : Sir, this is the figure.Sir, | am
speaking from what BJP has spoken from here. (Interruptions)

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Mr.
Mukherjee, you are making... (Interruptions)

SHRI DIPANKAR MUKHERJEE : Rs. 32,000 crores are there under
the Oil Industrial Development Fund. Where is that ftind? How much
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money has been given to the Oil Companies? What is the Act? My demand to
the Government is, where is that Act under which this cess of Rs.32,000
crores was collected? Out of Rs.32,000 crores only Rs.902 crores have been
given to the oil sector. When it was not being used for the improvement and
development of oil sector, this cess should have been withdrawn. | think
someone among them, 1 know there was a group within them, they were
opposing it. Let them come out. Why should the cess not be removed? You
are talking of import parity. The cess was put in 1974. The conditions then
were different. Now the conditions are different. You should remove that cess.
My last point is, if this goes on, how long will we have to be dependent on that
crude international price? Should we not think about some sort of other
alternative to crude oil, 1 mean, more production? You are talking about Shri
Deve Gowda's decision. At that time a decision was taken to bring the Energy
Conservation Bill. What has happened to that Bill? That we do not remember.
That is the policy whether of this Government or that Government, for the
people of the country. What happened to that Energy Conservation Bill? You
cannot go on having consumption on the basis of imports. 1 think, Mr. Ram
Naik must review it. Otherwise there is no idea of talking here, @ ®T9 B MY
JgT | 913V, R it uSe &1 Sae <9 &) Stoxd W8 & | Why have only a
theoretical discussion? You should reduce something. That should be the only
contribution, that should, | think, be the little respect shown to this House, if
you reduce something and go out from here. So far as imports are concerned,
you are saying that prices are already reduced. Why are you waiting for that?
You link up your index with that index. As and when the oil price comes down,
consumers will get a relief Why should we wait for that? Why should not have
an immediate index with that? This is an absolute injustice we are doing to the
people of the country. This discussion must reduce something. Then only

3MTQ & 150 FHT H | ST W A $& FIe1 ST S 6 A1 981 S

9 U 39 o1 2, 9199 U 9 aR1Q B | 8T 89 N 9ahd 1Y, P gan 2 IRyl

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Shri Suresh
Keshwani. Please remember there are six more speakers and it is already
5.15.

SHRI SURESH A. KESWANI (Maharashtra); If he is willing to roll
back, then | do not have much to speak. The point | am trying to make is very
simple. The entire mechanism of crude oil import and administered prices is
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something whicii is not connected with each other directly. Nobody has taken
into account or assessed correctly, as to what is the cost of manufacturing
petrol, what Is the cost of manufacturing diesel, what is the cost of
manufacturing kerosene, etc. We are importing crude oil. Our crude oil import
bill is supposedly going up. We are freely distributing various end products at
administered prices, without realising as to what product has what end-use, to
which sector of the economy it goes, what productive purpose it serves and
what is the total energy production and yield to the nation. How are we doing
all this? If we do not realise, if we do not grasp that the increase in price of
kerosene from Rs.2 to Rs.5 is immediately going to push the poorest of the
poor, who comprise 50% of this nation, to alternate modes of fuel, what will
happen to the ecological balance of our country? How much losses are going
to be incurred by the nation as a result of what is happening here? Are we
taking some kind of conscious decisions? | have seen here what has been
done in the past. 1 am also familiar with what a long speech Mr. Chidambaram
had given explaining to us what is the Oil Pool Account, what is what! Mr. Vice-
Chairman, Sir, my humble submission is this. If we are having a regime of
administered prices, that means we are talking about social responsibility, we
are talking about using this imported scarce material worth Rs. 57,000 crores
in a manner which produces maximum produce capacity and maximum energy
yield for the country. How are we using this imported product? Does anybody
realize as to what kind of trucks we are plying on the roads? What kind of gas
guzzlers are we preparing for our cars? What is happening to the nation?
There is no responsibility. Is this not the responsibility of the Petroleum
Ministry? What end use to the products on which various prices are fixed is
being put to? The Minister feels very happy in saying that he went to some fora
in an air-conditioned five star hotel and addressed various people and
obtained their assent that there was no increase in the prices of petrol and
diesel. Does he realize where this country lives? How can he do this? Mr
Minister, do you have some sense of responsibility? You are a man who is
representing the poorest of the poor people in Bombay. | know you have been
championing their cause day in and day out. In all the election speeches which
he delivered, he had talked about a variety of bootpolish walas and a number
of other people whom he has rehabilitated. How many coolies has he
rehabilitated? But he totally forgets as to what devastating effect this is going
to have on the budget of the housewives of the poorest of the poor men in the
country. | think we need to
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have a structured debate on the whole issue. As Shri Dipankar Mukherjee has
said, this is not the time when we should go on pointing out various intricacies
which are involved here starting from production of various products to excise
duty structure, sales tax structure, various facilities granted to various houses,
the policy which has undergone changes and what end-result it is going to
have, how are we benefiting certain selected sections by choosing to put this
kind of duty structure, etc. | do not want to name anybody. | do not want to
say anything about anybody. | think we are not behaving in a very responsible
manner. The Government should do something immediately to undo the
injustice which they are doing in the name of Shri Deve Gowda and Shri LK.
Gujaral. | think they should do something in the name of Shri Atal Bihari
Vajpayee who will have to hang his head in shame if this is what goes through.
Thank you.

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Mr. Vice-Chairman,
Sir, the statement, | feel, is a little bit incomprehensive. It is incomprehensive in
the sense that it does not mention the figures of consumption of items like
petrol, diesel, kerosene and LPG. By merely adjusting the prices, we cannot
solve the problem. What we are doing in the production side within the country,
has not been mentioned in the statement. Last year, we did not expect that
the prices will go up in the international market. If the prices again go up in the
next one or two years, how will we confront the issue? What is in their mind,
they have not mentioned it in the statement. So far as the prices are
concerned, | would like to refer to page 6 of the statement. The Minister says,
"As | mentioned earlier, ATF price cross subsidises LPG (Packed-domestic)
and PDS kerosene. However, with the increase in the international prices of
products, ATF, as on 22nd March, 2000, was being priced at Rs. 1.06 less
than its import parity price. It was, therefore, decided to increase the price of
ATF also at the ex-storage point level by Rs. 271- per litre with effect from
midnight of 22nd -23rd March, 2000." Then you come to page 7. It is said,
'Motor Spirit is currently priced higher than its import parity price to cross
subsidise PDS kerosene and LPG. As per the Cabinet decision of November,
1997, selling price of petrol is to be moved towards import parity. For the
present, selling price of MS is not being touched.' That clearly says that the
selling price of MS is not being touched. In the previous sentence, you have
mentioned that the price is higher than its import parity price. But how much
higher? You have not mentioned it. The rise may be 3 paise or 5 paise. That
also is 'higher'. If it is
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Rs. 1.50 or Rs.3, that also is 'higher.' That is why we want to know as to what it
is. With regard to ATF, only some naya paise is the increase. But motor spirit
is not touched by you at all. For kerosene, you say that the rise is from Rs. 2 to
Rs. 4.50. The Kerala Chief Minister, Mr. Nayanar, has said in a statement that
the rise is from Rs.2.80 to Rs. 5.80. Which statement is correct? Whether the
observation made by the Chief Minister of Kerala is wrong, or, the information
provided in your statement is wrong? This fact is to be made public through
this august House.

Sir, apart from this, an hon. Member mentioned about the Tata
Consultancy. In the statement, there is a reference to checking adulteration
and black marketing. 1 feel, this statement was made in 1994. This does not
mean that | am justifying it, but black marketing and adulteration is happening
continuously.

For kerosene, according to your statement, you have raised it from
Rs. 2 to Rs.4.50. What 1 suggest is, those who are using ATF can bear some
more burden. As far as the motor spirit is concerned, 1 feel, instead of putting
pressure on kerosene users, why can't you make an enhancement and adjust
there instead of on kerosene? Is there any possibility of increasing the
domestic production further? There too we can adjust it. We would like to
know on these too.

At pages 6 &7, what is said is on kerosene price. With regard to the
LPG, you made a projection that such and such amount is to be shelled out
from our pocket. Is this projection made on the assumption that will be an
increase in the use of cylinders by one crore, or, it is what we are using now
or what is being sold in the market, as it is? From the statement, it is not been
clear. Therefore, we want to know about the projection made. Is the cylinder
subsidy you have made on the basis of real consumption, which is now taking
place in the market, or it is on the basis of an assumption - by increasing it by
a crore more. We want to know.

Apart from these, at page 6, part 2, it is said, 'The increases in the
prices that | have just now mentioned would bring to the oil pool Rs. 3,440
crore per annum from PDS kerosene, Rs. 1,660 crore per annum from LPG
and Rs.320 crore per annum from ATF.' Is it a fact that you are going to get
more money than you have projected here? This has not been mentioned. We
want to know on that. We would also like to know the consumption in these
three - diesel, MS and ATF. What is the domestic production? Are you
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thinking of increasing the domestic production so as to offset what we are
paying as foreign exchange? | hope, the hon. Minister would reply on this. Is
there any possibility to adjust the subsidy via MS spirit and ATF and lessen
the burden on kerosene users? With these words, | conclude. Thank you.

SHRI PRANAB MUKHERJEE (West Bengal); Mr. Vice-Chairman, Sir,
| would like to draw the attention of the hon. Minister to one particular aspect
and seek his clarifications on two other issues. In the second para of the first
part of the statement at page one he has started by saying, "Based on a
decision taken during the Government led by Shri P. V. Narasimha Rao, an
Expert Technical Group (ETC) was appointed on 25th June, 1996..." Sir, the
P. V. Narasimha Rao Government demitted office on 15th May, 1996. In a
layman's reading, it would mean that on 25th June, 1996, the P.V. Narasimha
Rao Government appointed this Committee. You enquire from the whole
House that would be the meaning of this paragraph of this statement.
Therefore, what | am saying is that this statement is not honest. This
statement wants to mislead. The Minister himself is not convinced about the
necessity of enhancing the prices of petroleum products. If somebody is
convinced about his own reasons, of the necessity, of the need of economy, he
would not like to take cover under others, what the previous Government did,
what Deve Gowda did or what P.V. Narasmiha Rao did. If the Minister himself
is convinced that there is a fit economic case to enhance the prices of
petroleum products and the level of subsidy he cannot bear, the exchequer
cannot bear, then he should come to this House and tell frankly, "Look,
gentlemen, this is my conviction and that is why | have done it." My contention is
that he is the Government, the people have given him the mandate to run the
Government and not take excuses and shelter under what this Government
would have done or what that Government would have done. This is the
disturbing part of it. He himself has admitted in the statement that since 1991
kerosene price was not increased. It was not increased because of the very
fact that we have not yet been able to provide electricity to a large number of
consumers. It was considered necessary that kerosene subsidy is needed.
There is no denying the fact that distortions in prices between kerosene and
diesel have increased enormously and as a result there is adulteration. But, it
is equally a fact that this is such an item where it was considered necessary
that subsidies are to be given and subsidies were maintained since 1991 to
1996 during our regime. Sir, in a case like this, if you look at any subsidy or
any items which are subsidised , you can find a
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case in favour and a case against. Repeatedly on the floor of this House both
myself and Dr. Sahib are requesting the Government that for God's sake do
not go by ad hoc decision-making process, do not go by adhocism but on the
whole spectrum of subsidy kindly try to evolve a consensus. One would agree
perhaps that this country cannot afford to have 14 to 15 per cent of its GDP
going to the subsidy. But, it is equally the country's concern that in certain
areas subsidies are essential. Therefore, the best course for the Government
would have been to take an integrated holistic view, consider all aspects of the
subsidy and the Government could have come. But it has not been done. He
has said that cross subsidies are being used. Revenues from motor sprit and
aviation fuel are being used to meet the cost of subsidy on kerosene and
diesel. The whole system is not operationalised. It is always a debatable point
that subsidies should come straightaway from the Exchequer; hidden subsidies,
cross-subsidies, implicit subsidies should be avoided, as far as possible. What
prevented the Government from taking a holistic view? Petroleum products are
there. Food products are there. Somebody may consider that our food
subsidies are essentially concerned with the concept of food security.
Therefore, it may not be compromised, but the same person may like to agree
that in certain areas, you can cut subsidies, and the arrangements could have
become nil. But it is not there.

The third point is, if 1 remember correctly, the hon. Minister, while
replying to a debate in the other House, assured the House that he is not going
to enhance the price of kerosene. Whether it is correct or not? Whether | was
wrongly informed? If my information is correct, it would have been better on his
part not to announce it when Parliament was not in session. If he has given
that assurance to that House, he should have gone to that House and informed
the House that, "sorry, the situation is such that 1 will have to change my
decision and | am going to do that." This is the normal parliamentary practice
which we follow. 1 am not going to say that all the administered price increased
should, necessarily, be brought before the House for approval, because it is the
administered price and administered price increases have, sometimes, been
announced before the presentation of Budget, and it is not related to the
Budget. But if you have given an assurance to the other House, you should
fulfil it. Even if you cannot fulfil that assurance, that House should receive the
first information. At least, this minimum courtesy should be extended to them.

The last point is, there was an arrangement that there would be a
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variation in the domestic prices whenever there was a fluctuation in the
international prices. Now, if my information is correct, diesel prices - not of all
items - at the international level are coming down. In reply to a question, you
yourself has stated that during the period of time - 1 think the question was
answered sometime in the month of December last year - nine times the prices
were increased, and six times the prices were reduced, depending on the
variation in the international prices and the linkage that we have with that. The
perennial question that remains, that we debated, during the last session and
earlier also, is, if the periodical adjustments had taken place with the
enhancement of the prices in the international market, it would have been
correct. But, by one go you are not to enhance the price so steeply. That you
did not do. During the whole period of April, 1999 to September, 1999, the
price adjustment did not take place though the international prices were
moving upwards. Everybody knew that the Oil Pool Account was getting
reduced. Newspapers made comments. But, for full six months, you did not
make any adjustment because the elections were coming. Therefore, you took
advantage of it and did not make any adjustment. So, you are trying to justify
the policy decision which you took, in the first two pages of the statement.
You are just trying to justify that you are just continuing the policy decision
which was taken by the earlier Government. The earlier Government might
have thought of it but they did not implement it. At least, our Government did
not appoint this Committee. If the Committee was formally notified, | will
demand, "please place the decision of the Cabinet on the Table of the House."
But, | cannot demand this because Cabinet document is a classified document.
What is the purpose and what message you want to convey by saying, "Based
on the decision taken during the Government led by Shri P.V. Narasimha Rao,
an Expert Technical Group (ETG) was appointed on 25th June, 1996..."? |
have no way of verifying the authenticity of the statement. 1 will have to go
only by his words because he cannot place a decision of the Cabinet or a
Cabinet paper on the fioor of the House. On the other hand, the fact is, Shri
P.V. Narasimha Rao's Government demitted office on 15th May and not on
25th June. Therefore, 1 will advise the Minister to avoid this type of cheap
tricks. 1 will consider it as cheap tricks and it smacks of dishonesty. Thank you.

SHRI NARENDRA MOHAN; Mr. Vice-Chairman, Sir, | am grateful to
the hon. Minister that he has made a suo motu statement on this very
important issue. (Interruptions) It is an important issue because no
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country can afford open-ended subsidies to the extent of thousands and
thousands of crores of rupees. After all, there has to be somewhere some
restriction. Moreover, it was the decision of the previous Government, but they
did not have the courage to follow the right policy. My friend, Shri Pranab
Mukherjee, is correct when he says that there should be a consensus on
subsidy. There should be a structured debate on subsidy. Well, the Leader of
the Opposition is here, if he demands a structured debate on subsidy, | think,
this Government will concede to it. This is my personal view. But, | feel the
need is that as per this statement, this House should examine whether the
country should continue with the old prices of kerosene, etc., and the Minister
should roll back - as my friend, Keswani, was saying -the prices, or, it should
continue with what he has done. After all, how can we afford a subsidy of Rs.
30,000 crores? Rs. 26,000 crores has already been provided in the coming
Budget against subsidies. Now, the total revenue of the Government of India
is Rs. 1,88,000. That's all!l That is the total revenue! Out of that how much do
you want to spend on subsidy? So, through this suo motu statement a very
glaring problem has been brought to the notice of this august House. It is not
a question of subsidy only on kerosene or diesel. It is a question of subsidy in
total - subsidy on foodstuffs, subsidy on power, hidden subsidy, etc. All these
things have to be looked into by this august House, by this Government, by the
people of India. (Interruptions) Including newsprint, of course. Newsprint is not
subsidised. So, Sir, the most important point on which | would request the
hon. Minister to enlighten me is as to who are the maximum consumers of
kerosene. Has an attempt has been made to segregate them? The poorest of
the- poor must be looked after. We cannot overlook their problems. But, what
is happening is, the subsidised kerosene is not going to the targeted section of
the poor. It is going in the black market. No doubt, about four or five years back,
the Tata Consultancy had submitted a report. But even after that report had
been published, nothing has been done for the last four or five years by any
Government. (Interruptions)

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please do
not interrupt. Let us have an uninterrupted discussion.

SHRI JIBON ROY (West Bengal): Sir, | am only helping him.

SHRI NARENDRA MOHAN: Thank you, Mr. Jibon Roy. So, Sir,
the point is that the Minister should tell us as to who are the consumers
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and whether he can really do something to protect them at least in future.
Those poorest of the poor really need kerosene. As per this statement, this
Government stands committed that by the end of March 2002, the
administered prices mechanism will go, and, | would say, the market forces
will prevail. Is it correct? If the market forces are going to prevail on kerosene
and on diesel, then perhaps the poorest of the poor is going to be neglected.
We cannot leave the poorest of the poor at the hands of the market forces. Has
he got some device on that front? | request the Minister to give us a clear idea
as to what is going on in his mind. What long-term strategy is he thinking of to
protect and hedge the poorest of the poor? After all, they need to be hedged
and protected. Certainly, the kerosene oil, the diesel ail is going to the black
market. How it is to be checked? Now, one can say that the Government of
India cannot do much about it. It is because the State Governments' mechanism
comes into play. | would like to know whether any attempt has been made by
advising and compelling the State Governments to stop this black-market. How
many blackmarketeers have been arrested? Will the Minister come to the
House with some figures? Will he be able to tell us as to who are those State
Governments which have taken some serious steps to stop this black-
marketing of kerosene and diesel? How many arrests have been made during
the last one or two years? Why is there no direct attempt ? If he is facing any
problem he should definitely take the House into confidence. The other point
that 1 would like to make is about the cost of production. The cost of
production in India is definitely not up to the international standard. Whatever
Indian refineries are producing, their cost of production is very high which
ultimately affects the price of kerosene, price of diesel and others. Now, 1
would like to know as to what steps he has taken to see that the cost of
production of petroleum products in India is of the international level. We will
always be in short supply of petroleum and kerosene. We have to import, but
still we can raise our production. What are the plans and policies of the
Government to increase the production of kerosene and diesel in India? 1
would like to know whether any new refineries are coming up. 1 know only
one refinery is coming up, and that is in Haldia. How much more time the
Minister will take to set the ball at the right path? The basic price of P.D.S.
kerosene has not changed since 25th July, 1991. But now, he has increased
it. Will he like to say that he will increase it further? Has he something in mind
that he is going to link it with the international price index or the consumer
price index? He can declare
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that there is a direct linkage of the Indian oil prices with the international prices
of crude oil. If the prices of the crude oil in international market go up, the
prices in In'dia will also go up; and if they go down, the prices here will also go
down. But there is no such clear cut policy statement. | would like to know as to
what is going on in his mind. Whether he is willing to clearly declare about the
linkage of the Indian oil prices with the international crude prices. Now, Sir, the
last point is regarding the gas cylinder. The subsidy of Rs. 162 per cylinder is
there. Now, In India, basically every household is demanding these gas
cylinders. Has he estimated the demand of these gas cylinders in the next five
years? If the present subsidy remains, what would be the amount of subsidy
on the gas cylinder? 1 would like to know whether he has in mind to remove
even this subsidy in later days. He should tell us whether by 2002, the subsidy
on gas cylinders will also go. These are the couple of points which 1 would
like to seek, through you. Sir, from him. Thank you. Sir.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Mr. Rama
Shanker Kaushik, we are nearing 5.45 p.m. There are three more speakers to
speak. | am prepared to sit as long as you desire.
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o TRPR B SR HMM AT S | P TR 81 781 & Fifh TRDBR - TA ARBRI P
TR, Gl ISl ARBR ofl 76 HUR Slell 8, AP HllHIeT b HUR STl 8-dfd
PRI Tl B &l ABIT Bl ¥ 3afory 89 SHH! 9138 ¢ | Y41 AIegfH 81T © |
PW-PH I§ AW BT © [P S 31I Il BT 1T & SHPI d HH ST 9184 © |
P I8 AIH 811 © [P b ol IReRI 1 I foran safag en G e <2 € |14
g fepar aiffReaar @1 AR ISR $1 721 @1 AT | ST-gb A~ a1
FEl AT {5 &9 39 FRUI A $9P] 931 32 © 3R 39 THR 4 &9 TR&] P a5
SR |

S, SATHR JESll < g Al a1 39 AT Gl YIS b HIS Pl A
F DI I o SR B T SIS I T € S HBR | W& F forg ff 9 g
PR FHd J | H WBR A J§ qurd a1sdl § b w1 T & o g9 I8 T8 -
Habdl o ?

DI B TG W TART W1 Yoo H I ST 5 S 59 ARBR Bl AT BIll
2 1 98 Hhsl RIS WY &I W1 H BIAT1 © | EOIRI RIS Bl 4l 81 A Bl mead I8
| T9TRI BRI Hl 81 Il § | I8 ISR 3@ o | A1 73 S SH A Sl a@ o |
ST 3T &b UTSHE T & 1 SAUD] ARPR Bl YT Yob Bl I Wi gearz (a8 9
Jdpel, BRI BRIS WU & Bl Goball 8 | I S S BIAd gaa) © | IRBR 7 340
I N TR AT A Yed Bl BE & Al TWET b SR B el § | S THR
IUHN B aRY e © | fafiRes w e, afearda w <, afear AT R < 27 |
340 NI R WRBR 7 AR Yo PI AT PR (AT | T I TR ST SAR TS|
P ATTIHAT € S TR & TH (BT ST FHa1 AT ? T IS 3MAA gl 1T
I L] B Feha1 AT, I8 I Ig B AT A1 Fell ST | A9 RIS B I R g,
I8 WRPR TG B T BRcHl 8 3R el & o I Wt 781 R Fapell S191P 340
U IS IR I I Yo IR BT < &, AT Yodb T DR a1 fTTeht SuHIT
o ST & S efaead T8 © Sl g9 < 6 W YR Bl g iR S
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TS NI & ST DI B, S BRI o] & oy B, 3aedd T8l &, U diell )
P 3T I 39 R TTE] 91 Ghd O ? 3fU IRGR B A A1y fh eFR ey
qrehs TG BT Hell HIAT T8 ©, 3T Y1 IHerd Bl f5u™ & foy 98 a7 7
R ? Y BT MR SHB! AT DI YT SIHLT IR 3179 9911 39 b 99
IR BRI HR, MY TG TR G157 ST $ T IR 8 | 3RTWRBR ¥ iR A1
A1 i & frde & o, Fiife s 3mae Bl B Wl S Hlbe H $H gs €,
39 R W IR & §U 39 9IS &1 ¥ {51 11 FehdT B IR 6T Yo | Sff
IR 31T BIH 8 PP g8 F, IS M 59 gl A SIfery iR TR B S Bl
ATy, TR 1 f2d BT | T2 A HRep H fal a1 @ el g |

it TH.09. SrEqareran : SuwwIegs weled, Ugiferad fifey g fean
TIT THh e 3R S TR W PHReh PRI oot 3R Terdiofl &t S ol 91 &, I
3R o 950 IR ANl @) B T¢1 €, fbg # o1om anmue! 53 R AT k@ g |
RN T & IR 7 99 F [ AN g9(e1g T9R 81 9 & i I8 TRI61 & STAT
H AT | HE! ATl STl B SToxd TSl & o Bel ¥eid STal™ &I oexd TSl
T | SABT & #3 AEIGY BT G 18T 3R #R el § a8 W A | IR wRIfe
et BT FIeT fvr &9 ared € % Widl & e A feas) Siam & forg 3iR dfreres
ST F B 3T, Al IAH SATET AR-IGIR $ AEqH H I8 gSRead go 3§ e
ST B 3R gl 9 Wiis 9 g™ & oy 99 4 SIieT ofrar ® 1 9 # Rias
SHRC® SIFNCR &, SH $96T YA BIdT 8 | ATl 98] 9 S T8l § | 3hde S
B 81 38T B | 3t STefr areil 1 31rarst &1 d1 I8t Ugem 9 awh ol 8 [0R ZieR
Ug § | SUNWTRIE HEIGd, I9 qF IR 3R 7 8 SR gl W 9% 7 et a
WS 39 9 & e eR3T &R Afeai €, 9 g@ 911 ok S a8 99z ff g
ST | I8 1 R & ATHIY BT 1 &, o1 AR BT 91 ¥ | 3R SHBT o 7 &
3R AT fopit aRE ¥ U7 A 3T, AT TS AT Bl | Bl b eIy | H
g o ol arrerofiy e gasit aree off w8 < 9, ST Her ot I8 ot 5 Arew
JMNST ST & AcTeld I ST g B, T8 i
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gz i fo w41 38 & €, TR anexviiy AHe f9E it M 93 &, i = sh <g
&b T, 37T 3R oy w0t A 2 1 317 I} 3rawer g9 W Wt et iR IS
HETI W el 7 Hel AP 1 IS | A 7079 TR qd H37erdi & 38 8, ST
/U T T & | 8 H3) Heled & SH1 A 6 a1 319 Bis | [ & fob
3Tl ¥ e SR Ot @l TG Y e ST & forg a1 drere s St & forg
SR BRI T 3R S fhat SameT A W FRINA I §HMI W Igam 7 a1
9379, 7 ugTar 7, S Wi digH, giad ok gsiad 3ot & fog s g 2 3:1
AT FaTd HA HEISY, W O Gt LSl IR W € | SN Hel {5 162 w0 ufy
Riclex ST Teryar e off, SUH SHGT 2T 15 WRAT YT 9871 B30 wI
FGIIT AT | 30 Y Yt 1.5, 19 Riclex o @l 9918 718 8 | o7 #0t weied o
9 91 B W T BRI § [F aps g1 g WIS & forg fba ga.dSi.
fiefer o € ? #eied, § 9gd oredl ave & ST § [ 9 119 &1 910 984 el
AT H AH ST {1 ST BT 8 | U Al Blcd S8 H, SN SSRedd IR S
T BT F B A AR S BT 2 | FRIS, ORI & gelld 3 77§ a18 a9
H 9l STTE 9 T RN 81 I8 © AR R sffcHarged # aioidd 39 919 &1
TN 3 &1 17 § Safh HHRE TgRe I F A & forg gl S F eroe
Srore ft €1 8 | H S AT 5w HE welew 3 vedLof. & sifcHaTsd §
TRINT UR 374531 ST Hfefg BIs Had SSHT ? Ual.WL.SH. TR & & forg 3T
4 31TY I IR DS MY 781 & | Aeley, § #30 7eled 4 I8 Al SI=1 =g &b 31
TP SARES Dogas] B W1 T & 3R e SAED Doy qdl buiiol &
T Afe foree 9 € oiR T Afe foree arel doged @) e &1 77l a1 9 e
JHY S 2 LT AR $0 T & f5 & Srare # 7301 Aeiey § A1 | 9T |

SHRI SOLIPETA RAMACHANDRA REDDY (Andhra Pradesh): Mr.
Vice-Chairman, | thank you for giving me an opportunity to speak on the
statement made by the Petroleum Minister. | fully understand the contention
of the hon. Minister that the prices of kerosene and LPG are largely
dependent on international prices. But | would remind the Government and
this august House that this Government also has a social commitment towards
the poorest of the poor in the country. Therefore, this trend in the
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6 P.M.

international price has to be balanced with our social commitment also. |
wish, this Government is more popular with the poor people, particularly,
with the people living below the poverty line.

Sir, as per the statement of the hon. Minister, the Tata Economic
Consultancy Services have carried out a study and revealed in 1994 - 1 lay
stress on the year - that about 30 per cent of the PDS kerosene was diverted
to other uses. From 1994 to 2000, six years have elapsed. | want to know
from the hon. Minister ~ though the Minister himself is not responsible, this
Government alone is not responsible for the increase in the price of
petroleum products, there were other Governments also at the Centre —what
steps have been taken by the Minister to curb the adulteration and
blackmarketing in petroleum products in the last six years and the results
achieved? How many persons have been booked? How many persons have
been arrested? How many persons have been punished? If action had been
taken against the persons who indulged in adulteration and blackmarketing, |
think, this situation would' not have arisen. The price of kerosene which is
being used by the poorest of the poor would not have risen. | want a specific
answer from the Minister with regard to the action taken in the last six years
by the previous Governments as well as by this Government.

In Andhra Pradesh, our Government has introduced a very novel
scheme expanding the LPG connections to the poorest of the poor, people
living below the poverty line and the DWACRA group. LPG cotmections to ten
lakh people have been sanctioned. Our Govenunent has already given LPG
connections to two lakh people. We are very grateful and thankfiji to the hon.
Minister and to the Government of India for agreeing to this proposal. |
would request the hon. Minister to continue to give subsidy to the poorest of
the poor in Andhra Pradesh where this novel scheme has been introduced. |
urge upon the Minister to continue the subsidy in Andhra Pradesh at the
same level which was available to them before. We have already requested
the Government of India to accede to our request.

3ft THT SR BRI : g I A TE ?

SHRI SOLIPETA RAMACHANDRA REDDY : Because it has been
introduced only in Andhra Pradesh. Our Andhra Pradesh Government has
taken care of the poorest of the poor, the downtrodden people and
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DWARCA group. Nowhere in India DWARCA groups are found in large a
numbers such as in Andhra Pradesh.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Let them not
provoke you.

SHRI SOLIPETA RAMACHANDRA REDDY: Just a few minutes back,
our Food Minister informed the House that PDS sugar will not be made
available to income-tax assessees. | would urge upon the Minister to think
over and not to release these subsidised gas cylinders to income-tax
assessees. By that way also, the hon. Minister can reduce this hike to some
extent. That is my feeling. Therefore. 1 urge upon the hon. Minister to
consider these aspects, particularly, LPG connections and kerosene.

With these words, | thank you very much, Mr. Vice-Chairman.

DR. BIPLAB DASGUPTA (West Bengal): Sir, it is now 6 o'clock. 1
request you to call it a day.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): | had asked
about it at 5 o'clock. Mr. Gandhi Azad is the last speaker. After that, the
Minister will give the reply.

DR. BIPLAB DASGUPTA: If one goes by the statement, the reply will
be even longer.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) ; Since it is
such an important subject over which all the hon. Members, cutting across
party lines, are agitated, let us have a little more patience. Let us have the

reply.
DR. BIPLAB DASGUPTA : | request you to have it tomorrow. Sir.
THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : We will take

the sense of the House. Let the last speaker complete. | will take the sense of
the House later. Mr. Gandhi Azad.

i} Tieft JTSTIe (SR TS9N @ STAUEIE FEISd, AR G20 St gRT S 991
a1 71 § Ugiforad Hisacd ! Bl A gig & dR A S9d qdTied Mgl & I b
P 2 H/UY UFT elie? | TgHR 4.50 TUYY TR e & <1 718 8, el dt.oft.foacex #
30 YT B gfg B TS 8 3R T.ALE. 4
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2 ¥UY Ui ofiex @ gfg @t T3 T | AEISd, 39 ORE 99N e Igi) gl & Oe B
DI H B TS T | H qHIN g 6 S19 frgh & It 1 59 Fer T A1 WAl 7Eled gRT
I & T8} QT AT {6 B AT g & el BT ST B & IR B! MMTH g2
B T | HBIeY, Al 31 It iR Wiiew, 7oigR, Y SivTell # 99 dTel ffeard),
G ST 3R S RSTIoNT & TN SATEIAR SRIHS $R4 © 3R e 4 dd
I ger 0S99 81 7, U A @ et 50 ufrerd | SUieT ®, 9 AT H a6
ATETH ¥ g & T BT ST Bl & | Helgd, VT BTerd § fAE) & Il BT §M deTax
A g ¥ &1 % fewfenn gy Ui Bl gei BT fFAr e |

HEIGY, I HAT S 7 379 U H I8 I FET 8 - <IIqH A Sioied ool ¥ g
T B & vy # oty forr A & | V1 Siotet SuHHTsi R ot & -
PG, I ATl TRAE gTs e 2, & fedl & |<err & fog o mar e |

Hered, § H3A1 Sff & o1 A § b Sia 7 @i & A0 B e H @1
T YT U8 ST § b S TRIg FAEY & deT BT ST Bl 8§, STP AT Bl &
T TEI 3@ 1?7 AEISY, § HeA $ A 4 g A e w7 =medn g fod dweR
BI3 Al 81, PR A4 AR THAM b (70 BRI To1 =TeT g b SR S $I e |
T T AT BNl A1 FAET & el BT ST geT BT T ey o7 ?

BT, § 39 e & AEH 9§ A 73 St 9 Ry 6 {5 9 gt &%
T & M A B TS TR DI AT B IR & feAfCHNT §T Suept # gA: AR
A BT B B | =T |

ft T ¥iHR BRI : SN ST -HT W) S HHAT ST | 0T W H G o 3R
SEICEEu

it i RTT (Fe gewn) : HEISY, HY $ad $¢ A qaT B | g3t ga
B BE1 & 6 It S ahe © SO B H foran & {6 TR aa=g | 31 <t T
PR IF AT 371 ITET F AR A g8 oIl , 379+ biae F Y8 o |
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AR T TR 93 §Y oo 9 I8 o, 10 sEgarerar Sit 9 g9 o,
HATER STl ¥ B ol 3R I a1 I€ TS Al ATIS AT 11U of <l | 3R AT Frdas
2fF .. (cmaum)...

it = AIEA : A9 A St R HUT $R B © | AT A1 Sff 7 S v fman
BT IO R B b SN 9a ¥ |

#Y ST RER : ARGy, TER W1 AIY B Faed © 6 3R gsf Tia 6 i
1 Riciex A 41 wUY &1 81 71 © | -0 | Uy H 39 Rfefe” @ 381 8 ok e
ST AR-AR R 32 ¥ | 39 g B aTfi STy iR 31 R S e 9 e +fifg,
GEGR RIS

oY =g AET : AR FEIey, GRAR 7 It Ih fHA ff BRI B Ay
PR ATl B FAREIR T8 fpar g |

Y arcTeRfay SRTY : 3T T TR © S |

it =5 /e : IR B Tl Bl FRWIR A $Rarsy |

it aTetnfa SRR : 87, AR B ATl A A H $O dierT T8 e | 59
HE I3 B! TRBR HEI NS I H | ... (JAUM)... AT SUAWTee TR, FH A

B U UIET 3iR U e AN Sell & AR 4 & Y8 ok ol 98 aehed ail-alel, gail-
UYROTT 9 7] 37T, TRBR B a_B J 37T |

Iy (3 31 RRIS®R) : afe I8 a1 o9 ¥ 4 & 1 98 IS
AT oI, 3141 A1 <789 1 11 © | 99 UR &9 iamd of o | . iR .

i} iR @Sl : TR, A A B: IT M E .. (FIH)....

it T g < H s me A QB o |
SHRI DIPANKAR MUKHERJEE: You have to take the sense of the

House. (Interruptions)

THE VICE-GHAIRMAN (SHRI ADHIK SHIRODKAR): Mr.
Minister, how long will you taice?

SHRI RAM NAIK: Fifteen minutes. (Interruptions)
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SHRI DIPANKAR MUKHERJEE: It is already six o'clock.
(Interruptions)

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Let not people
carry a feeling that we were giving lip sympadiy to their problem. We will hear
it for fifteen minutes.

SHRI DIPANKAR MUKHERJEE: By trying to expedite the process,
we are giving lip sympathy. (Interruptions) Let him go through all the
comments. It is not possible to reply to all the points right now. (Interruptions)
Let there be a full-fledged reply. (Interruptions) He cannot reply to all the
points right now. (Interruptions)

DR. BIPLAB DASGUPTA: Let us have the sense of the House.
Some of the Members have suggested let the Minister think about this tonight. Let
him not commit just now. Let him talk to others and come back tomorrow.
(Interruptions)

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Let us finish it
today. (Interruptions) Already, five minutes of the fifteen minutes that the hon.
Minister required have been taken. Let us fmish it.

(Interruptions)

SHRI DIPANKAR MUKHERJEE: Sir, so many points have been raised.
He cannot finish. Justice cannot be done in this way. So many points have been
raised. If he replies, that means we have to stay here till seven o'clock.
(Interruptions)

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : To the
best of my perception, there have been repetitions. (Interruptions)

SHRI DIPANKAR MUKHERJEE: There have not been any
repetition. This is not the correct way of running the House. | want the Minister
of Parliamentary Affairs to intervene. (Interruptions)

it I AE : ITB! SN BB S SoM BEl T, 3T Y3 Sl HET & B! dEl
ARTT | 9= HepT AIfred |

it iR qESl : 319 Pl ATHR dlet AT |

4} U0 IEGATrT : S HaAT-SIad &I BYRE & ... (FALM)...
296



RAJYA SABHA [17 April, 2000]
it I TS : AT & Ugel 37 €1 3 Sed] R 7, ATST SR YT |
7} IR @S : Bl 1 & ST | ef SR A AT |

DR. BIPLAB DASGUPTA; Please take the sense of the House.

THE VICE-CHAIRMAN (SHRI ADHIK SH10RDK.AR): If you will
kindly take your seat, 1 will have the sense of the House. (Interruptions) Shall
we go on with the reply?

SOME HON'BLE MEMBERS: Yes.

SHRI DIPANKAR MUKHERJEE: This is not the correct approach.
The House cannot be run like this. (Interruptions)

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : 1 remember
having sat in this Chair from twelve o'clock to seven o' clock though the time
was up to six o' clock in the last Session. | remember it. Dr. Baiplab Dasgupta, 1
am appealing to you that in view of the tight situation, let us finish it today. | beg
of you. Please sit down. (7n/errMp//om*

SHRI DIPANKAR MUKHERJEE: This is not the way to run the
House on the very first day. The whole Session is there. If they want to raise
a controversy on every point, can the House run like this? This is not the first
time. (Interruptions)

DR. BIPLAB DASGUPTA: If he insists on replying, then he can
reply to the empty House. We will not be here. We will not be party to this.

(At this stage, some hon. Members left the Chamber)

SHRI S.S. AHLUWALIA: Sir, we will not find any time tomorrow to
listen to the reply of the Minister. Tomorrow, there will be a reply to the Motion
of Thanks to the President's Address. (Interruptions) So, if you want to
pospotone the whole reply, you can do it. (Interruptions)

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Dr. Sahib, |
appeal to you to sit through. ...(Interruptions)... Please, | would appeal to you
to sit through.

DR. BIPLAB DASGUPTA: Now | walk out.
(At this stage some hon. Members left the Chamber.)
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SHRI VAYALAR RAVI: Sir, the point is simple. Usually when there is
no consensus, the House is adjourned. ¢ If it goes on having a voting system,--1
think it never takes place-it is unfortunate if that is resorted to.
...(Interruptions)...

SHRI S.S. AHLUWALIA: It is the sense of the House.

SHRI VAYALAR RAVI: The sense of the House always comes, but
we also know that whenever some Opposition Party Member says 'no', then,
naturally, the Government also agrees and the House is adjourned. That is
the procedure we follow. Now, steamrolling the issue will not help you. That is
what | want to mention.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Mr. Minister,
would you like to give a reply now? Or, would you like to give it tomorrow?

ft STl SR 2 W), 7 Reers TE s |

SuRrTene (st o1fdres RRIS®Y) : 71 3mgen a1 o= oid |

sft X AP : SUAHTETeT ARG, ST {3 79 FET 8 H 15 e § Ruars a7
N | <IfepT TS 3T &1 JAUIRTRIA SR =18 & b 3l T&1 et Rectrs b1l & a1 g3
D13 MU T8l & | i B 1 B3 Al SHP! YRT BRAT 8, T81 1 I8 YR1 78] 81 |

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Sir, may | have
your views?

THE LEADER OF THE OPPOSITION (DR. MANMOHAN SINGH):
Sir, since you have asked for my views, and since the sense of the House, as |
see i, is, that a very large segment of the House feels so, | think, that the
reply could be postponed till tomorrow.

SHRI RAM NAIK: But tomorrow it should be allowed.
ft I AP : UL HEIG, § T8 M1 BT b sHIfSued e eR
T UE AT ASTH Sl o o |

SHRI VAYALAR RAVI: We have no objection to that. We agree.
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SHRI NARENDRA MOHAN: Sir, since the Leader of the Opposition
agrees, and if you also agree, immediately after lunch it should be taken up.

THE VICE-CHA1RMAN(SHR1 ADHIK SHIRODKAR): The Motion of
Thanks is beginning at two.

SHRI RAM NAIK: Then immediately after the Question Hour and
other submissions.

SHRI NARENDRA MOHAN; Yes, immediately after the Question
Hour.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): There are
certain Special Mentions.

SHRI S.S. AHLUWALIA: We have to accommodate it somewhere.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): That was why 1
wanted to continue, but anyway, since the Leader of the Opposition has
expressed, it is okay.

SHRI SHANKAR ROY CHOWDHURY (West Bengal): Sir, this is the
tendency that this House has been following fi'om the first day of this Session.
This is the Budget Session. We have not yet discussed one word of the
Budget, and we have been repeatedly saying that if there is a business of the
day, it should be finished on that day; otherwise, we will carry on dragging on
like this.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): If every
HWmber speaks ad nauseum and continues to speak at everybody else's time,
and the moment he speaks, he goes out. Don't you think that this is what we
are trying to do? | don't know. 1 have got my own reservations. The moment
a Member has to speak, he speaks and goes out! And he speaks without a
time constraint, and to tell the Chair at the end of the day, "Please follow the
time constraint!", is improper; that is my feeling about it. We will take it up at 12
o'clock, after the Question Hour. One minute. ...(Interruptions)... We will fix up
the time.

The House is adjourned till 11.00 A.M. tomorrow.

The House then adjourned at thirteen minutes past .six of the clock till
eleven of the clock on Tuesday, the 18th April, 2000.
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